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scheme for the resettlement of land
less agricultural workers In their 2nd 
Five Year Plan. Position in respect 
of the setting up of Boards in each 
State is explained below:—

ASSAM.—An advisory Board exists 
to advise and assist Government in 
connection with the reclamation of 
land and settlement of deserving peo
ple including landless workers. Be
sides this, there are Sub-divisional 
Land Settlement Advisory Committees 
to advise the Sub-Divisional Officer or 
Deputy Commissioner on settlement of 
landless people.

ANDHRA PRADESH— No special 
Board exists.

BIHAR.—No Board has been estab
lished so far.

MADHYA PRADESH.—No Board 
has been set up.

KERALA—An Advisory Committee 
has been set up to advise about the 
successful implementation of the 
scheme and also for selection of colo
nies.

PUNJAB.—Special Boards have not 
been formed. The provision of Pun
jab Security of Land Tenures Act, 
1953 and PEPSU Tenancy and Agri
cultural Land Act, 1955 regarding 
assessment of surplus areas are yet to 
be implemented.

ORISSA.—The question of constitu
tion of special Boards in the State will 
be taken up by the State Govern
ment after watching the progress of 
the scheme.

UTTAR PRADESH.—A committee 
consisting of Deputy Commissioner of 
the district, Officer-in-charge of the 
scheme. Agricultural Officer of the 
scheme and two co-opted members 
form a Committee.

Commercial Clerks on Railways
1544. Shri Aasar: Will the Minuter 

of Railways be pleased to state:
(a) the total amount of money re

covered during the last financial year 
from commercial clerks to make good

the debits as a result o f accidentally 
accepting base coins or "short collec
tions at counters; and

(b) whether these clerks are paid 
any fixed allowances in lieu of the 
above financial risk which is inciden
tal to their duties as is the practice 
in State Banks and most industrial 
concerns?

The Minister o f Railway* (Shri 
Jagjivan Ram ): (a) The information 
is being collected and will be laid on 
the table of the Sabha.

(b) No such allowance is paid to the 
Commercial Clerks.

Kandlli Port Oil Jetty

1545. Start Aaaar: Will the Minister 
of Transport and Communication* be
pleased to state:

(a) in what year and at what cost 
the oil jetty in Kandla Port had been 
constructed: and

(b) whether it is a fact that owing 
to some technical defect this oil jetty 
is not adequately serving the pur
pose for which it is meant?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) The new oil
jetty in Kandla was completed in 
September, 1955, at a cost of Rs. 16-64 
lakhs. 1

(b) The jetty was designed to be 
parallel to the flood current as nor
mally the berthing is done during 
flood tide at Kandla. When the jetty 
was put into commission, the first 
tanker was berthed satisfactorily. On 
the occasion of the berthing of the 
second tanker, the ebb tide which does 
not run parallel to the flood tide, 
actually created stronger forces result
ing in the hawsers of the oil tankers 
snapping. Since then, the oil com
panies have been hesitating to use the 
jetty. The remedial measures neces
sary to counter the effects of the ebb 
current are under examination. Mean
while, tankers are being berthed at 
the old jetty.




